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Committee on which might have been
‘lﬂchurged, being referred to a fresh
t}?lecs Committee. The reason why
che Select Committee on the Mo-
Wulkns.or Penal Recognizances Bill
u‘“ discharged was that 1t was
Uderstood that the substance of the
provlsn_ns of that Bill had been intro-
“}IQed into the Criminal Procedure Bill,
ich had already bern reported on
'.V the Select Committes. 1f the Ho-
'orable Member, however, thought any
i?‘)d would result from the appoint-
ent of g5 new Committee, 1t was
gu‘te competent to him to propose
18 adoption of that course. 1le (the
ie-President) did not think that
“e Mere fact of the Select Committee
s g been discharged, implied the
Wndonment of the Bill altogether.
théwn'- SCONCE then moved that
Bill ¢ for the better prevention of
n"?lnc*ﬂ against the public tranquillity,
2k to amend the law regurding the
. a“f{ot bonds for keeping the peace, »
e B!{*\l_n referred to n Select Committee
\Orﬁsmlg of Mr. Hariugton, Mr.
A es, and the Mover.
greed to.
he Counecil adjourned.

Saturday, May 12, 18060.
PRESENT :

h
® Honorable the Chief Justice, Vice- President,
in the Chair.

Ho Y 3
k'\lrle’:" Sir H, B, E. H. B. Rarington, Esq.,
H. Forbes, Esq.,
and
A Sconce, Esq.

Righ Y
1 ’
Wi .0{,::“ ble Jnmes

- W. LeGeyt, Esq,,

B
Os‘gqums Anp SIR JAMSETJEE
WEEBHOY'S BARONETCY.

aage{:E.v,ICE:I’RESIDEN'[‘ read Mes-
eil t’“::f‘"'lnmg the Legislative Coun-
Benteq tho Gtovernor-General had
XX[IL( .to the Bill * to amend Act
Porig of 1855 (for the regulation of
1855 2nd Port-dues), and Act VII of
oOrty wpr _tho levy of Port-ducs ut
St. Ge ithin the Presidency of Fort
tiyg porBe)s” and the Bill ¢ for set-
fomissory Notes of the Govern-
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ment of India, producing an annual
income of one lukh of Rupees, and a
Mansion House and Hereditaments
ealled Mazagon Castle, in the Island of
Bombny, late the property of Sir
Jamsetjee Jejeebhoy, Baronet, decens-
ed, 5o a8 to accompuny and support
the title and dignity of a Baronet,
lately conferred on lnm and the heirs
male of his body by Her present
Majesty Queen Victorin, and for vther
purposes connected therewith.”

INCOME TAX. ¥

Tue CLERK, in presenting a Peti-
tion signed by Mr. II. Nelson, the
Sheriif of Madras, and Chairman of a
Mecting of the inhabitants held in
that city, ngainst the Bill © for impos-
ing Duties on Profits arising from
Property, Professions, Trades, and
Offices,” reported that the Petition
did not conclude with a distinct
prayer.

Mnr. WILSON said that he under-
stood. from the President and the
Clerk at the table, that it was contra-
ry to the Standing Rules of the Coun-
cil to receive Petitions which did not
conclude with a prayer, and that it
was not customary for such Petitions
to be printed. But for his own part,
and as far as he was concerned, he
would deeply regret if a document
of this importance, procceding from
o highly respectable and influentnl a
body of Her Majesty’s subjects, should
be rejected, merrly upon 2 formal
ground of that character. The Peti-
tion raised questions of the hixhest
importance, and which might well en-
gage the most earnest attention of the
Council, and especially of the Com-
mittee to which the Income Tax Bill
was now referred.  He (Mr. Wilaon)
therefore hoped that Honorable Mem-
bers would consent to overlook this
informality, and would support him
in the Motion that the Petition be
printed and veferred to tho Belect
Committee on the Bill.

Ayreed to.

STAMP DUTIES.

Tnr CLERK reported that he had re-
coived & communication from the Home
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Department, forwarding a correspond-
ence with the Bombay Government on
the subject of registering unstamped or
insufficiently stamped documents sent
to the Post Office for the purpose of
being stamped.

Mg, SCONCE said, it would be
sufficient to consider this communica.
tion when the Council went into
Committee upon the Bill “to consoli-
date and amend the law relating to
Stamp Duties.”” In the meanwhile he
should muve that the communicatiou
lie on the table,

Agreed to.

ADMINISTRATOR GENERAL,

Mz. FORBES presented the Report
of the Select Committee on the Bill
“to amend Act V111 of 1855 (reluting
to the office and duties of Adminis-
trator General.”)

ABEKAREE REVENUE (BENGAL,)

Mz, SCONCE snid, as he had one
or two amendments to propose in the
Bill ““ to amend Act XXI of 1856 (to
conwolidate and amend the law relat-
ing to the Abkaree Revenue in the
Presidency of Fort William in Ben-
gol),” he begged to move that the
Council again resolve itself into a
Committee upon the Bill.

Agreed to.

Mgr. SCONCE said, he was now
prepared to present to the Council a
Schedul:, containing the form of Bond
to be annexed to the Aect, which he
thought would meet the several points
which had bren introduced into the
Bill.

Mr. HARINGTON ssid, before
the Schedule which had just been
presented to the Council by the Ho-
norable Member for Bengal was read,
he wished to take advantage of the
re-commitment of the Bill to call the
attention of the Council again to that
pert of Section I1 which was under
discussion at the last meeting of the
Committee, The part ot the Sectiou
to which healluded had these words:—

“or upon such portion as may be exported
to auy other Port within British India, not
being & free Port, proof of the landing whore-
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of and of the payment of the Duty whereo®
shall not be furnished to the satisfaction ©
the Board of Revenue within six months fro®
the date of such bond.”

It certainly seemed to him tlmf
this provision was quite unneces 8r's
and  that, if it were retamnel
the effect could only be greatly
complicate matters, and often 1o
cause very serious delay in the dis-
posal of the cases to which the Pr

vision would apply, without any Te‘ﬂ
benefit accruing therefrom. He to‘]?n
8

it that the duty of the authoritie
Bengal under this Section of the

would be to see that spirits manu
tured for exportation, and not s
home use, upon which exemption o

Duty was claimed upon that grouit
were exported within the time allowe®

whether that time was four months iF

pill
fac-

whether it was eight months. 1t t::
exportation took place withm1 trﬂ’

limited period, the penalty bon¢
quired to be entered into in respes.
to spirits intended to be sent oub &
the couniry without the previous P“r_
ment of Duty, w uld cease and d“tele
mine as & matter of course. On
other hand, it the exportation
be delnyed beyond the period allowe .
would be the duty of the Collecwrl
Customs to enforce the terms © )
tond. When onco exportation D o
taken place, he submitted that the ,rfes
ponsibility of the Bengal auth_ol‘“e_
and all obligation on their part ! rﬂ'
pect to the exaction of the D““'-:
should be considered as at an 'e;-its
though, in the event of the spkl’orﬂ
being sfterwards landed st some horie
within the jurisdiction of those “.“t |tllﬂ
ties, they would be bound to levy
prescribed Duty upon the spiri®
landed. In cases in which the €Xb
ed spirits were landed at some %',
port in the ‘Territories subject the
Government of India, it would‘
business of the Collector of -(/ui)vlli 03
at that Port to levy the Duty with rge”
the spirts so imported we_rec' g
able under any Act for the time Jarg®
in force. With the proper di* itie
of this duty, the Bengal author
ought not to have any COPcern'tuuh
could any responsibility f;.urly ?,t;ic"d
to them in tle uvatter. As just ¥
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t:’i:} responsibility yw»ul«) then rest
\ the Officers in the Customs
sp?gile‘bmeut (?f the Port at which the
18 mere imported, and it wou'd be
W:II' duty to see tlm_t the Government
S 1ot defrauded of its dues. Tiey

U their own laws against  smug-
iﬁ:{i’-] and he 5:(.)111(1 not refrain frowm
Sidors ;mg t';h.nt. 1("those laws were eon-
“ll'lun:]'su“lment for the prevention of
ang o5 l‘llg as regarded all other articles,
When Wieed a8 regarded spirits also,
adia I;H;‘Orted from any p]'uce not in
i m, 1e copld 8e0 110 sull»cxgnb reason
iy Pes]y special enactment being passed
Port; ipecc to spirits 1mported 1roty1 a

art ‘lTBengul at any other Indian

. The complications alladed to
tg,e M mish arise ont of the Joss of
®
tﬁé"i’"ted, t'r.. m their consur_nptio'. on
uthe[‘(’yﬂge, from leakage, or from many

o E“Cﬂ;mes, which would require to

'Chqlu red into, should .the words

3V he had quoted be retained, and no
Py, (ﬁx correspondence would ensue,
ﬁeﬂt £ se reasons he ventured to sug-
e’;‘f:(tllck out of the.»':)ection, and he
nmb) to make a motion to that effect
Wwo Provigo at the end of the Section
: remain, u'n(.l, he should hope,
nterest‘proye suflicient to protect the

My Bt}(()}t Goverum.ent.

Ave tlh ONCE s'md, he shoqld not
‘luestim,o“f“fh.t it desirable to raise the
g gor “luch‘ had been considered
his Ho bPosed of this day week, but as
the N horable friend, the Member for
opers O'th-Wostern Provinces, in re-
_pemng the - ) L. X
i ong & question, had considered it
Wi“hud[tomt of view, he (Mr. Sconce)

Seomey ltnen.tlon another point, which
o) ) v him very material that the
Sidep e - 0ould take into its serious con-

This was that, taking the
now gtood, it would after all
nlt and halt measure. The
wade by the Bombay Go-

Ut g |
UEJGCt'iOYl
ryy
ui((,l.l::;x frose from the simple con-
iy q}‘ that the KExcise Duty on
oF gyt ‘ould be credited to the Port

:““ml)tlon. The remission of
]’“'\;idﬁli ‘,"’;,'ll}'ds Ben:al michit  be
Uowiyy (OF i two ways, either by
(Iihtill(\:‘ "Prits to be taken from the
"4 without Duty  but

At the words in question should 4

under

[Max 12, 1860.]
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bond, or by the payment of a draw-
back in ense the Duty were paid at
the distillery. The sccond Fection in
the Bill now before the Couneal provid-
ed only for the first of those cases; and
so it would ha' pen that, on the export
of spirits to any other Indian P .rt, for
which Duty had been paid here, the
spirits would bave to be imported at
that other Tndian Port, Bombay for
example, and being entered there for con-
sumptron, the claim would again arise,
as it bad now arisen, for a credit on ac-
count of Duty levied here on spirits con-
sumed at Bonbay. Clearly, the Bill in
its present shape only met half of the
cases that might occur, and would not
settle the question as it might be set-
tled. On the other hani, if spirits
had paid Duty, and drawback were
allowed on  exportaton, the Duty
would not be imposed at the Port of
exportation, but at the Port of con-
sumption. If yonallowed no drawback,
you must 8till meet the claim of any
other Presidency to benefit by the Duty
paid here, and so the work we now did
was but half done. The matter was
imp: rtaut, but, a3 he said before, since
the Council had already cowme to a de-
cision upon it, he should not have re-
verted to the subject, had not the
opportunity been afforded to him by
the wotion of the Honorahle Member
for the North-Western Provinces. It
appeared to him (Mr. Scon:e) that the
principle of allowing o drawback did
not at all differ from that of allowing
gpirits to be exported uider bond
withort payment of Duty The ad-
mitted object to be attained being
to permit  spirits ({istillcd here to
be eharged with Duty in the Presiden-
cy where they were conswmed, it was
absolurcly immaterial whether wo re-
mitted the Duty upon expovtation, or
allowed exportation under Bond with-
out payment of Duty. For these
reasois, as he had alveady mentioned,
the Bill, as it now stood, was a half and
half mensure, and he confessed he wag
disposed to support the motion of the
[onerable Member for the North-
Western Provinces.

Me. WILSON said, it was quite
evident that, when the Indian law wes
altered, so as to make trade free in all



527  Ablusce Revenye
its ports, there should be no question
of Duties, whether export or import, as
between such ports, but that, in order
to secure this freedom, the same ar-
rangements should exist in respect to
dutiable goods as did between one
town and another. The latter was
an essentin]l coudition to the former-
By allowing spirits to be removed in
bond on a cossting trader, as we had
aiready done, he quite agreed with the
Honorable Member for Bengal that
the Bill, so far a8 it had thus gone, in-
fringed a most impertent prineiple.
We had permitted goods to be ex-
ported from one Indian Port to an-
other, whivh would require to pay duty
at the latter. If that wero the case, he
would ask the llonorable Member for
the North-Western Provinces, if his
amendment were carried, how much
farther the Bill would infringe that
principle of law. The 1llonorable
Member for Bengal was no doubt
right iy saying that, if we allowed a
departure from that principle at all,
we must allow it in full. But he
would ask his Honorable friend to
consider whether it was right for us,
when we had throughout Indin the
same lixchequer and the same law, to
allow drawback of the Duty which
had been paid in one place, in order
that the goods might be removed
Daty free, and to again pay the Duty in
the place to which the goods were sent,
only for the purpose of enubling the
Duty on these grounds t» be credited
to the place of consumption, What
could be the objert of sueh a measure,
or what possible benefit would result
from it ? On the contrary, there were
great many incohveniences to which it
would give rise, as it would incrense
the risk of fraud and of smuggling.
It Duty were paid at one Port and
subsequently required to be creditod
to another, that could easily be done
by a transfer in the uccounts. "~
His IHonorable friend was quite right
8o far as his remarks applied to the ex-
port of spirits to foreign Ports. No
doubt, if spirits were removed from a
distithery for the purpose of exportation,
they should be exempted from Duty,
in which case it would be sulficient to
require the execution of a bond for

Mr. Wilson
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the payment of Duty upon such por
tion us might be exported. But sUP°
pose they had been exported to L
Indian Port, then his H1on-rable frient
said that it might be taken to be th
same thing.  1lis llonorable friend
had overlooked, however, one or tW0
points, The trade from Port t‘;
Port was now perfectly free, anc
under differeut regulations from the
foreign trade. It u foreign WP
entered an Indian Port, then it “‘Gs
known that the whole cargo was 3U 1
ject £ Duty ; but if a ship entered f{"’f}g
another Port in India, then primd:fa”.
the cargo was all free, and, thereforts

part of that cargo consisted of 87
upon which a heavy Duaty was p:tyﬂb )
it was absolutely necessary thab thel‘a
ought to be some security in the shap
of a bond thav that Duty would ie
payable, otherwise no sccurity wha
ever would exist for such being 40
Unless you had rome documel? . -
show, there would be no means VUt dl;_
tinguishing the spirit shipped for :he
portation from the other cargo of o
vessel. The amondmeut, howe'®”
must not be taken to be conﬁllc(.l.

the  exportation of spirits 7
Caleutta to Bombay, for which l’us_
pose, no doubt, the same class 0% .
sels were used ss for the expol'mtlre
of spirits to foreign Ports. Bub tll“:c
was & number of small craft engﬂ‘f -
in the coasting trade in the Svol TO‘
bunds; and 1f spirits which bad 7o
paid the Duty could be removed 1t thextv)’
then, without a security that the Dt

would be paid, there would be # gll“f
risk of smuggling, But, on the ©

hand, he would ask what wou™ g
the hardship in retaining t]“’[‘
rroposed to be omitted by tho "
}lblé Member for the N)(,)rﬂl-we.st-ttg:l
Provinees, The presert law p"’hlbl ’
the exportation of spirits frow eno 2y
dian Port to another without tho ol
ment of Duty. Why did ib dodbe
Becuuse it said that there shO4Ty,.
1o question of Duty between 01 4y
dinn Port and another. llitl)erf?oi)uty
law imposed the payn.ent Otl
before exportation.” Now all
distillers asked was toat they avy
[ bot be cowpellod to pay *
¢ Duty here ou an article th#
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E‘l’tbﬂ shipped to a great distance,
d] to be permitted to ship it un.
et bond, that the Duty might be
Paid at the place of consumption ; and
0 thlfi the Council had consented by
. ® Bill as it stood. In England we
owed g-ods to be removed hefore
E“yml’nt of Duty from one place to
WMother, but we never allowed them to
-0 80 except under hond. The Bill, as
Cnr:ilow stood, was precisely in sc-
g ance with the law in England.
018}; and Scoteh spirits were removed
the “ngland in bond, and on pro-f of
the Sprrits and of payment of Duty
r ;freon, the bond tak n from the
", PPer was discharged. e (Mr. Wil-
Wthought his Honorable friend would
:bp;mt that there was a grent difference
I; Veen consting shipsand foreign ships.
v“ onorable friend had adverted to
0 or thyee inconvenionces resulting
M the terms of the Bil as it now
““‘],.nzunoly the loss of the ship, con-
Ption of ‘spirits on the voyaze, and
8ge. All these inconveniences could
ly b(? provided against, and would
OlTloithmg compared with the risk we
We al(l run of smugeling.  In Tngland
Milyy owed exportation under bond by
g ay8 as well as hy coasting ships,
Dreveund?r the strictest regulations to
time Ut fraud, and, in the course of
Rimi], 1t ml:._rh't be found needful to allow
to 1;‘1'] privileges hero. With regard
)Wan““lgo there was a certain al-
OOMQ(;TE‘ made, and if the leakage ex-
o that allowance, the Duty would
Tn Juired to be paid upon the excess.
(’fth;efume of loss of ship, on proof
at )| bﬂ(‘t, Duty would not be charged
od ut the bond would be discharg-

8 to cons i oy
an Conuti, 1Isumption on  voyage,

Im
lcnk
fag)

[

e of 1y B ships were not nllowed the
that Duty free stores, it was evident
“xl”:rt:\ you allowed spirits to be

to 4 without bhond, ships going

Cang ,:‘(})f"y and taking ﬂpiritg might
“g' 48 much as they r.(‘qmre(.l, and
Portj,n (;"’Ould prevent their landing a

e l} the coast.  [Te could assure
“'}bjgc”" able friend that this was a
Rive,, hi:’ W]Hch'h(\, (Mr. Wilson) had
md ey attention for several years,
the iy o Honorable friend only knew
he oy Mies with which it was beset,

ul .
"ot he (Mr. Wilson) was sure,

[May 12, 1860.]
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press his motion. IIe (Mr. Wilson) for
one could not assent to it, for, if he
did, he was certain that the resuit
would be injurious to the interests of
the revenue, and, what was of as much
importance, to those of the fair and
honest trader.

Mr. HARINGTON said, his ob-
jection was directed to the Section as
at present worded. Ife had not touch-
ed upon the general question of draw-
backs. and had given no opinion as to
whether a system of drawbacks was
desirable or not. What he had thought
proper to notice were the complications
which he feared the part of the
Section to which he had alluded, would
produce, and the difficulties that would
often be experienced in disposing of
the disputes which might be expect-
ed to arise under the Section as now
framed. 1t certainly seened to him
that it was advisable, if possible, 1o
avoid these complieations and diflizul-
ties, and he thought that this could
only he eflectually done by placing
spirits exported from Bengal for sub-
sequent 1mportation at some other
Indinn Port upon the same footing as
spirits exported to any forcign or to
any free Port. lIle could not see any
difficulty as regarded the coasting trade,
beeause he apprehended that, wherever
spirits or other articles conld be landed
on the eoast, there would be a Custom
House Oflicer to prevent smuggling,
and to ree that no goods liable to Duty
were landed on which the Duty had
not been paid, and, as he had already
said, he could not understand why the
laws, which were considered suflicient
to prevent smuggling as regarded all
other articles, should not also be suffi-
cient as regarded spirits. Ile had no
wish, howaver, after what had fallen
from the Right IIonorahle Member
(Mr. Wilson) to press his objections,
and with the pernission of .t,hu Com-
mittee he would withdraw his Motion,

The Motion was accordingly by
leave withdrawn,

Mu. SCONCE proposed the addi-
tion of the following Section after
Section 11—

« All the provisions of the last precelding
Seetion ~hall apply to Rum shrub, cordiuls, and
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other liquors prepared as deseribed in Section
XVI Act XXI of 1856.

Tug CHAIRMAN thought thut
some alteration was necessary in the
proposed Section, to make it consis-
tent with Section XVI Act XXI of
1836, under which the Duty was
charged only on the quantity of spirits
used in the preparation of Rum shrub
and otler liquors.

After some further diseussion the
Motion was withdrawn.

Mg, SCONCE said, he wnuld now
eall the attention of the Council to a
matter of some importince. He was
glad that the postponement of the
present Bill had given him an oppor-
tunity of bringing it forward, Ie
proposed to move the introductiin of
some additional Clauses, of which he
bad given notice. Within the last
week, Mr. Lazarvus, a pentleman of
this city, had communieated with him
on the subject of exempting from Duty
spirits used for manufactures and
arts, Mr Lazarus had directed his
attention to the English Act on the
subject, and had represented to him
that the principle adopted in England
should be introdueed into this country,
especially as the Duty on spirits was
about to be inereased.

Mr. Sconce here read from a re-
port submitted to the Chairman of the
Indian Revenue in England, by Pro-
fessers Graham, [Lfman, and Redwoad,
on the practicability of supplying for
sommercial  purposes a mixed spirit,
rendered by the mixture unsuitable as
a beverage. The purposes tn which
this spirit might be applied were vari-
ous. It was principlly used for
French Polish, lacquer, and other var-
nishes, and it was found that the em-
ployment of spirit of wine in var.
nishes was not impaired by the mixture
of wood naptha, which had been re-
commended for that purpose. The fol-
lowing was the paragraph which he
quoted, and which recapitulated the
results of the enquiry :—

“It hns appearod that means exist by
which spirit of wine produced in the usual way
muy be rendered unfit for human consumption
a8 & beverage, without materially impairing

it for the greater number of the more valuable
purposos in the arts to which spirit is usually
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applied. To spirit of wine of not less.!t}'en‘v;g_'
than corresponds to density 0-830, it 18 P 5
posed to make an addition of 10 per cent:

purified wood naptha, otherwise known as woot,

|

spirit, pyroxylic spirit, and methylic spirit, an

to issuc this mixed apiric for consumption, DY
free, under the name of methylated ?].}lf't". :
tms been shown that wethyluted spirit resis
any process for its purificution, the remo
the substance added to the spirit of wino be,lm_
not only diffienls, but, to ail appearancés !
possible, and further that no danger 18 thoeing
apprehended of the methylated spivit Dle.
ever compounded so as to make it‘p}‘l*‘“:)“
The privilege of using such mixed spivis 81

be open to all branches of the arts and
factures without restriction, hut it may '(I’nted
pedient to prevent the sale of the methy opt”
spirit in licensed public housea, or the P! =
ration and sale of' it by the licensed rectille,
of spirits, The wood naphtha emplos etd 1o
mixing should be supplied by the Inlan®
venue, in order to eunsure unitbrmlty.‘;” she
quality, and that sulstance be mixed wit L in-
spirit at the distillery under Govemmt‘f‘ic f
spection,  The permission to uxe pure ﬂI’:j"er i
wine for any purpose of manafaciure U o
bond of security, or in presence of n Reve
Officer, may reasonably be withlield &
methylated spirit now proposed has had ﬂ‘m
trinl, It may be found safe to rednce CY’°
ally the proportion of the mixing ing
to 5 per cent., or'even a smaller pro
although it Las heen recomuended t0
with the larger proportion of 10 per it
The present supply of would nuph“
amply sufficient for the applicution "(-)Ip the
plated of that substance for mixing w“~cs {
spirit used in the arts and manufactis?
the country,’

eglll

Mr. Sconce concluded by ™
the introduction of the first ©
Clauses which he had pro osed, ¥
what correspondivrg to the Lerinsw
the law in England. The Clause
as followy .—

,

R
“ Tt ghail be lawfal for the Board ‘r"fuvellf.
of

venue to permit spirit of wine to he 10

cenbe.

Vﬂ! 0{ i

dient !
1:0\‘“0.”' '

18
e

oving :
{ the

. P i LU
from any distillery without the PRy in

Duty, for the purpose of bung empiov s
ay manufucture or art, suhject to sUY 30 the
as the local Government shall approve = ojh
mixture of the spirit, before removts b
wood naphthn or methylic alcohol. = g0
some other substance in such m“mmrn g for
render the Apirit of wine so mixed w! p,,infi
use as o beverage, and  incapable o
converted to that purpose.” o ho
0

. t
Mr. WILSON sait, he ought
the Jast person w the world to © ]“;“s of
the present amendment, £ 1 1 et

i . ) "
his own instance that tho ﬂme; ud
inthelaw in England, to WHET g8

1onorable friend had referrety

mants
0X*

I the
fal
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’ Carried,
i follow the example of Ingland, nothing
i ¥ould be more desiralle than to do so,
, bug unfortunately we were placed in
; Herent cireumstances. In England
1% had then an overflowing revenue.
":t:nd“'as' always our objet to reli ve
cde I every possible way, half of
our surplug revenue being devoted for
4 purpose.  Another reason, which
OWever did not seeim to exist here,
Wag this, that in the neighboring
®untries, such as Fronce, Holland, and
N el"““llly, spim:ts were subject to a
Mall and nominal Duty. At several
:“llluﬁwturies in  Birmingham and
€T pluces, spirits were used to a very
rge extent £ r melting gumn employed
U the manufa-ture of papier mache,
el;n “h enormous variety of other arti-
’“t'n.t In order to pla.'ce those (fstzlbllsl}-
U8 o an equal footing with their
‘;)é‘:(ige(; rivals, s!)irits for such purposes
empted from Duty,but no doubt
U great sacritlice of revenue, of which
tl?i:??- luable at present to give any-
e ike an approximate idea. Now
W S mot prepared to say that, if we
ten ill-n overflowing revenuo, and no in-
5 Oh of imposing new taxes, ho would
11 Bupport and gladly aceede to the
sil:’llill?mblu Member’s prop sition. A
W representation bad been made
(Mv”"‘lv_some short time ago, and he
Sun Hson) was ob.llg,_;ed to assign the
w . Teasons for declining to make the
[ul‘inl’tlol_l. lie had not hud no oppor-
0"(.)),1- l())t communicating  with the
“ubje.u le Member for Bengal on the
ct.,
w Auother objectin to the measure
ey Z\?t in England scientilic arrange-
I"iXtu,-L.or tha purpose of tc.stmg'these
ery dii; were so complete, thu.t; 1t was
tl, oy teult to practise any fraud on
if e venue, whereas he did not know
Ay I, Siune meuns were HOW available
I Fho Board of Inlind Re-
“’l‘e“\iv-l:[l Bug and hal a very clficient
gy estublishment, and scarcely
e could eseape detection.

Pre 8 Honorable friend wished to
Son)

8 .
S amendment, he (Mr. Wil-
Dong Yould suggest to him to post-
toy 1@ consideration «f the ques-

¢ Ul pexy Saturdry, to enable
O Wake enquiries on the subject.

If we were in a position to |
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But he would put it to his Honorable
friend whether, when we weio about
to impose new taxes, and taxes aflect-
ing the poor and lower classes, it was
the proper or fitting time for usto
give up Duties, h-wever wiso it might
be on prineiple to d» so
Mir.SCONCEsaid, he was very much
disposed to press his wo ion, inusmuch
as the use of spirit of wine for the
purpo-e of varnish seewed to him to
involve quite a different principlo from
that irvolved by the gale of spirits
used as a beverage. 'The object of
imposing an additional Duty under
the prescnt Bill was to ruaise the Ex-
cise Hevenue derivable from tle con-
smnption of spiritnous liquors; and
it seemed to him that it would be
foreign to that purp se to increaso so
largely the Duty upon spirits nsed in
manufactures.  However,ns the Right
ltonorable Gentleman wished it, ho
(Mr. Scouce) had mno objection to
postpone the consideration of the
queston till Saturday next.
Thy consideration of the Section was
accordingly postponed,
Mz, SCONCE then moved the in-
sertion of the following Schedule :—
*
FORM OF BOND.
‘ Know all men by these presents, That wo
are jointly and severally held
and firmly bound unto the Necretary of State
for India in the sum of Company's Kupees
.to be paid to the said Secrotary of
State for India; for which payment well and
truly to be made, we juintly and severally
bind ourselves, and euch of us binds himself
and cach and every one of our respective
heirs, adminstrators, and representatives, by
these preseuts. Sealed with our
Seal, Dated this day of
¢ Whereas the ahove bounden
are justly and truly indebted to the Secretary
of State for India in the sum of Company's
Rupcees , being the amonnt of Duty
payable to the Seeretary of State tor India, at
the rate of three itupees per unpurml. gallon,
London proof, for gullons of
manufactured at , whiclt the said
ha  been allowed to remove thence for expor-
tution by sea without having p:uq .thc amount
of such Duty. Now the condition of this
obligation is such that, if tho above bounden
, his or their heirs, executors, admi-
nistrators, or representatives, or some or ono
of then, do and shall, at the expiration of four
calendnr months from the date of this
obligation, well and truly pay, or cause to be
paid to the suid Secretary of State for India,
Duty at the rate of threc upees per Inperial
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gallon of proof spirit, for all or any portion
of the above mentioned , which
shall not have been exported by sea, or which
shall havebeeu passed for local consumption,
or if the above bounden his or their
heirs, executors, administrators, or representa-
tives, or one of them, do and shall, within four
months from the date ofthis obligation, export
the said by sea to somo port in British India
not being a free port, and within six mouths
from the date of this obligation afford proof to
the satisfaction of the Board of Revenue that
the same has been landed at such Port (not
being o free Port) and that Duty thereon, ac-
cording to the provisions of this Act, hus at
guch Port been péd thereon, then this obliga-
tion shall be void, otherwise it shall remain in
full force and virtue. Sealed and delivered
in the presence of

The Motion was carried, and the
Council resumed its sitting.

STAMP DUTIES.

The Order of the Day for the ad-
journed Committee of the whole Coun-
cil on the Bl “to consolidate and
amend the law relatine to Stamp
Duties” was postponed till Saturday
next, on the Motion of Mr. Wilson.

MARRIAGES (CHURCH OF SCOTLAND).

Mr. SCONCE moved that the
Council resolve itself into a Commit-
tee upon the Bill « relating to the
golemnization of Mariasgis in India,
by ordained Ministers of the Church
of Scotland.”

Agreed to.

The Bill passed through Committee
without amendment, and the Coun-
c¢il having resumed its sitting, was
reported.

PORT-DULS (BASSEIN).

Mr. HDARINGTON moved that
the Council resolve itself into a Com-
mittee upon the Bill « for the levy of
Port-Dues in the Port of Bassein.”

Agreed to. )

The Bill passed through Committee
withous amendment, and the Coun-
cil having resumed its sitting, was
reported.

INDIAN FINANCES.

Mge. SCONCE said, he wished to
bring to the notice of the Council &

AMyr. Sconce
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matter upon which it seemed to him
it wns desirable that the Counc
should have some information. 7The
first Return which he proposed 0
move for, relatad to the Customs Re
venue realised in Calcutta, during the
year subsequent to the nlteration ©
the Duties in March 1859, as com”
pared with the Duries realised in pre-
ceding years, and was in the follo®"
Ing terms :—

“ A statement of the goods imported Rn‘l
exported by sea through the Calentta Custo?

House, for the years 18 56-57.1858-59, and 15°
60, together with the quantity or vatue of e8¢

article, the rate of Duty leviable, and ﬂ‘:
Duty lovied thereon for each of the thr®
years”

It was not his wish in any wey Iy
ask fora statement, the preparation °
which would involve much trouble, o
would entail much cost in printing, 87
he would be glad if the Returns wer®
furnished in the most convenient for™
He wished to have also a simil®f
statement with respect to other Port¥
in Indin at which Customs Duti¢®
were levied.

Another statement which he
posed to call for was—

pro”

ot
eard
ne ied

“ A statement of the salt dclivered
entered for consumption during the
1858-50 and 1859-60, in ench of the PresidC
and Lieutenant-tiovernorships, showing ninK
the Duty levied thereon,and distinguish of
the charges incidental to the manufactnreé
any portion of the total deliverics tha
manafactured in India.”

. 0
The last Return which he desired !
8FfQ WA8—
.o 0f
“ A statement of the average retail Pr.'ce;hﬁ
salt, per maund of 80 toluhs to the 8e€ly " agn,
month of April of the years 1869 aM¢ Typp
at the principal town or station ‘?dellc)’
several Districts subject to ench L'res!
and Lisutenant-Governorship.”

Mr, Sconce observed that his "w‘i!bctf
in calling for thess Returns was T
a view Lo discover the real effet the
the revenue of the late increase ]{ nisu
Import and Export Duties. .nn( o
to sce whether the late manifes® *
dency to an inercase in the ”')ricﬁ
salt had materially raised the Iﬂu}'
of salt to the consumer, aud
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seﬁme restricted the consumption of
1Bt article,
1e\Xith the permission of the Council,
egged to pripose that the Presi-
hf?t lu Counecil be requested to fur-
S this Council with the following
turng ;—

13
GXpoA Statement of t:fle goods imported and
o rted by gea, through the Caleutta Custom
185 8¢, for the years 1856-57, 1858-59, and
-60, together with the quantity or value
Larticle ; the rate of Duty leviable, and
uty levied thercon for each of the three

of encf
e D)
Yeary,
©ogs .
Tor sS!.mllar statements with respeet to other
lﬂvié It India at which Customs Duties are
d,
o
f A statement of the saltdelivered or entered
anq i:gnsmnpt'lou during the years 1858-59
Liem 59-60, in each qf the Prc.suleuclcs and
ot ?xmpt-(}uvemorshlps, s}m}nl]g a.lsu the
(“hll?,r evied thercon, and distingui-hing the
n},es Mcidental to tl)c mannfacture of any
00 of the total deliveries that was manu-
2ured in [rdin,
St Btatement of the average retail price of
Moy r waund of 80 tolahs to the seer in the
tof April of the years 1859 and 1860
& e g""f“"i!‘“] town or stmigu of the sevgrul
teng, 8 subject to ench Presidency and Lieu-
W-Governorship.”

)0

nOMR-_WILSON said, there would be
th, Ohjection whatever to furnishing
N teturns asked for. As to tho
diq 86 retail price of salt, however, ho
com(i‘?t kuow how the Government
tl turnigh such a R.cturn, as he did
by il that the retail price was fixed
Tovernment,
or = SCONCE said, he was satis-
t the average retail prices of
gal, ‘:lel‘lﬁ easily ascertainable in Ben-
0 pre W no difliculty would be fouud
“Paring the Returns.
ho (111‘“ ?“Olt lfl*h‘ said, there would be
l“diu 't“‘llt_y 1n the Sou hern part of
q"e“tioxo furnish the informurion in
9they ., Y ous th.e.rel'ml price of salt and
the ¢ Commoditics was always kept by
'I‘l]o ectors,
Ml? gl(?tlosl was put and carried.
Wily,, CONCE themoved that Mr.
tbe requested to take the above

) eu“ll(v ) . . .
- £0 Ghe President in Council.
8roed g,

PORT-DUES (BASSEIN),
Mp, L,

hie
Ie Wouly

O Saturday next wove the
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third reading of the Bill ¢ for the lovy of
Port Dues 1n the Port of Bassein.”

MARRIAGES (CHURCH OF SCOTLAND).

Mr. SCONCE gave notice tha! he
would on the same duy move the third
reading of the Bill “relating to the
solemnization of Marriagesin India by
ordained Ministers of the Church of
Scotland.”

ADMINISTRATOR GENERAL,

Mz, FORBES gave notice that he
would on the same day move for a
Committee of the whole Council on
the Bill “to amend Act VIIL of
1855, relating to the ellice and duties
of Administrator General,”

The Council adjourned.

Saturday, May 19, 18060.
PRESENT :

The Ion'ble the Chief Justice, Vice- President,
in the Chair.

B. Ii [H. B. Havington, Bsq.,
H. Forbes, lisq.,

and
A. Sconce, ksq.

Hon, Sir H.
Frere,

Right llon.J. Wilson,

. W. LeGeyt, li:y,,

INCOME TAX.

Tue CLERK pr:sented a Petition of
Radkauath Chuckerbutty and others,
againgt the Bill © for imposing Dutics
on prolits arising from property, pro-
fessions, trades, and oflices.”

Mz, WILSON moved that the DPe.
tition be printed.

Agreed to.

MARRIAGES (CHURCII OF SCOTLAND),

Ma. SCONCE moved that the Bill

\RINGTON guve nofice that

“ peluting to the solemuization of Mar-
ringes in ludin by ordaived Ministers
of the Church of’ Scotland” be read a
tthird time and passed.
The Motion was careied, wul tho
- Bill read a third time,






